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19.6.96 	 Lkorfl(-d 	eunSel 	Mr 	B.K• 

Shurrnd for the appilcunts. Mr 	\.K. 

ChoudV. 	learned 	Addi. 	C.G.S.C., 

fnr t 	respOndtflt Nos. 1, 2 and 9 

\lr \. Dos 1  1earred C o vernment Ac- 
 

-\sotn. for respondent Nos. 

permisso11 under 	p 

(entral \dn\odtr3\ 

Rules, 	1h87, 	rant0d 

• us prnyed [or. 

eord th' eounel the p0tt 

OT 	adrnlssiOfl: 	
theontentS 

'd th 	dppllcdUUfl 	nd reli€ soogt 4 
or. 	lhe grlevaflC° of the 

n tLi 	upplICatlOfl is that th € bSeflce . 

1 reutr preparation of st 
ttstiL 

nd 1 rienflial ('odre ReviC\V is p\uL1iC 

to t1 ir IntereSt. The 	appliciOfl 

aauitttd. 	
suC etice on the respndeflt 

o 	retstorCd post. Written 

thiO one month. 

'S 
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18.9.96 Vide Order 	of 	today 	in M.P. 	110 of 	1996 

(0.A. 96 of 1996) Shri Rajpal Singh, 	IFS and Shri 

K.S.P.V. Pavan Kumar IFS, 	petitioners in th 	M.P., 

have been allowed to be impleaded as respondent 

Nos. 	10 and 11 respectively in this O.A. Copy of 

the O.A. 	may be served by t6e applicants on the 

respondent Nos. 10 & }l respecti1y. 

List for written statement by the respondent 

Nos. 10 and 11 on 26.9.96 as already fixed in the 

case of other respondents. 	c 

Copy of the order be supplied to the counse15 

'- 

	

/ 	 - 

	

of b? 	the parties. 
. * 

- 	-' • • Member 

td 

-26.9.96 • 	•Learned 	counsel 	Mr. 	K•Bhattacharjee 	for 

respondent Nos. 	10 and 11. 	Written statement has rlQt 

•' ben subnitted by them as the copy of the application 

* 

hat not!been served by the applicant. The applica 	is 	- 

directed to serve copy of the application on çesp' 

Nos. 10 and 11. 

None 	present 	for 	the 	applicant 	and 	other 

respondents. 
No written satement has been subiiiitted. 

CI 
List for written statement and further orders 

JL 	c.tsS' 

- 

on 14.11.96. 

. 	 . 	. 
Member 

td. 

(V4 

14-1196 	Nr..t1ehta counsel for the applicants. 

Learned counsel Mr.? o K.Cho41rY for rçSPOr 

dent No.1,2 & 9. :.:rs.M)aS for resonnt 

L\ 	Nc.3,5,& 7. 	staternflt his not been 
Ism  

submit ted. . ,  
L,ict or writt-fl statement arid furth.. 

order on G-12-96. 

,. 
_____ 	 - 	 - ___ 	 •-1 



(I 

- 	 O.A. No.. 96 of 1996 

6. 12.96 

	

	 Mr. S.Sarma for the applicants. 

None for the respondents. 

Written statement 	have 	ot 

submitted. 
.1 	'. 

List for written statement and fur 

orders on 3.1.199 

	

- 	 / 

/ 
.... 

Member 

Mr B.K.Sharrna for the appiicant. 

Mr A.K.Choudhury,Addl .0 .c.S .0 for repon 

dent No .1 submits that Responderfl No.,I 

will not submit separate writtoi itsto-

ment but would rely on the .rritteri state-

ment to be submitted by respondents o .3 

& 4. Mrs M.Das for respondents No.5 & 

seeks time for filing written statement. 

Allowed. None for the other respondents. 

List for written statement and 

further orders on 27.1.97. 

MEmber 

pg 

&ft 
27 .1 .97 	Mr 0.K.Bhattacharya, 1eaned co.rnsel 

appearing for respondents No.10 & 11 
prays for further extension of t 

file counter • As last chance 
allowing 7 - days time to U is counter. 

List on 3.2.1997 for counter i.rd 
further orders. 	 -. 

)p 

1 	/ 
Vi.ce*Cm.jrman 

pg 

trd 

ff3'- 

3.1.97 
.5JJi'flZJ 

)) .-/O/ /'• 

- 
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3.2.97 	IVY .' . 1hukin. 1trc 	&r'. ;v 	ent. 

'tvctt, jcs-r1nc,j 	ri 	t1 	t 

r.,onUnt '.2 	4 	ry; 	1 	,r 	tu.rt 	r 

t.i 	t) fj1( 	;iritt.;n 	' t..it. 	::nt • 

U 	or ct It acrJ 	that the t iie 

!Ji.i3 UXt - i1V tu r 	t.L'ie 	to 	tie 	1 	r 	i: I I jfl(J 

3rittcn 	tt 'nt. • 	ftIcv 	r • 	f.r 	tc 	(nu1,s 

o1 	jttiCl 	.'flL U. i 	l 	•JTit(d 	a 

3.cibt. Chflcc . ti 	fl) Mitt'n 	-it.tc lent 	l 

ud iii 	i.h ilt:Xt 	(It1L 	• 	ti(- 	IJ I 1 

T)rocecJ 	writ,U , n 	tteri2r1t 

List 	ii 10.247 fir 	irittir  

and 	urtnz r - .Irrli r. 

2 )? 

p--, 

 £p-• #Vb. /c £ 
, 1v  

N- 	 ,•o 

x2r 	 Vic-I.L r iu 

Written statement 	has 	been 	filed 	on 
- behalf of the State of As sam. 

) 

Written 	statement on 	behalf 	of 
respondent Nos. 	10 & 11 also sutinitpd by Mr. 
G.N. Las, counsel for the applicant. 

- 

J_QrYYLO  
,) 

On 	3.1.97 	Mr. 

Addl.C.G.s.c 
A.lCChoudhury, 

-\c& 
submitted 	that he 	w 	not 

submit 	separate 	written 	stdtement 	but 	wouid 
rely on the written statement to be sutxn.itted 

by the respondent Nos. 3 & 4. There is no 

C 	2 
representat ion 	from 	other respordent. 

Therefore the case be listed 

11.3.97. 
tor 	hearing on 

7  
~L- 

Member Vwe-Chairman 

- 	

trd 
1 	---- 	 - 

-1 - 	 - 	 •11.3.97 

-- 
Ji 	ef' 

F-, 

On the prayer of Mr. S.Sarn, l earned 

counsel appearing on behalf of the app icants 

hearing adjourned to 13.3.1997. 

Merrer 	 Vice-Chi riiun 

t rd 



ft 	 OA. 96/96 
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13-3-97 	Mr.O.1.Bhattachrjee coL1 

• 

	

	the Respondent Nos8 & 9..iprese 

List' for hearing on 11-4-97. 

(!) 

151 	 )A.n 	dk 	 .' 

( G, 	-• 	 .. 	 .'.: 

- 	 - 

•. 	 --S  

	

- 	 11.4.97 	On -the prayer pf the learned counêl 

- the parties let this .case be listed for hearib_____ 
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16.5.97.  
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1695.97. 	Left over. List on 10.7.97 

- 	
iearing. 	- 

- 
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- Vise 

n:lui 	- 

) 
L 	/ 	

ir'1L:3 	- 

10.7.97 	Heard the learned. COU  

parties. 	Hearing 	concluded 
delivered in open court •  

• 	separate sheets and kept in 
The application is disposed 
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IN THE CENTRAL ADMINISRATIVE TRIBUNAL 
GUWAHATI BENCH 

0 

* 	 •• 
Original Application No.96 of 1996 

Date of decision: This the 10th day of July 1997 

	

I 	 • 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 
S 

I. Assam Forest Services (Class-I) Association, 
C/o Assam State Zoo Division, Guwahati-5, 
represented by its General Secretary, Shri N. Moral, 
C/o the Conservl or of T'orests, Central Assai Citle, 
Guwahati. 

2. Shri K.C. Dutt, 
Divisional Forest Officer (Monitoring), 	 a 

Office ,)Ir the Principal Chief Conservator 
of Forests (Social Forestry), 
Guwahati. 	 Applicants 

By Advncate M: B.K. Sharma, Mr B. Mehta and 
Mr'S. Sarma. 

-versus- 	 . 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment and Forests, 
New Delhi. 

The Union Public Service Commission, 
Represented, by the Chairman, 
Dholpur House, New Delhi. 

The State of Assam, representation by the 
Secretary to the Government of Assam, 
Department of Forests, 
Dispur, Guwahat. 	 ' 

The State of Meghalaya, represented by the 
Secretary tr the Government of Meghalaya, 
Department of Forests, 	- 
Shillong. 

The Chief Secretary to the Government of Assam, 
Dispur, Guwahati. 

The Chi.f Secretary to the Gwernment of Meghalaya, 
Shllorg. 

The Principal Chief Gonservator of Forests 
Assam, Guwahati. 

The Principal Chief Conservator of Forests, 
Meghalaya, Shillong. 

The - JTnspecto- Geñeral: 6f Forest•s& 
Special Secretary, Government of India, 
Ninistry of Environment & Forests, 
New Delhi. 

Shri Rajpal Singh, IFS, 
Asstt. Conservator of Fofest, Sonitpur District, 

• 	Tezpur. 

o .  

a 

S 

M_ 
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11. Shri K.S.P.V. Pavan Kumar, IFS, 
A•sstt. Conservator of Forests, 
Manas National Park, 
Barpeta 	 Respondents 

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C., 	S.  
Dr Y.K. Phukan, Sr. Government Advocate, Assam, and 
Ms M. Das, Government Advocate, Assam. 

I 
S 

ORDER 

BARUAH.J. (v.C.) 

.. 
In this original application the applicants have 

prayed for direction to the respondents, namely, 

respondent Nos.3, 5 and 7 to immediately convene a 

meeting of the Selection Committee towards the  

preparation of select list and tO prepare a select list 

for the year 1995-96 for promotion to Indian Forest 

Service from the officers of the State Forest Service 

(for short SFS) eligible for promotion and also to hold 

Triennial Cadre Review and to prepare select list as 

envisaged under the rules. The applicant further prays 

for direction to the respondents to give seniority and 

the year of allotment of the officrs. of SFS as per 

select list. 

2. 	The facts for the purpose of disposal of this 

application are: 

The applicant No.1 is an association of Class I 

officers under SFS. The members of SFS have formed this 

association to protect and promote the interest of the 

members of the association. The applicant No.2, 

Divisional Forest Officer is also an affected prson 

• and a member of the association. The grievance of the 

• 	 applicants ........ 

S. 
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• 	 .\\ 	• 

applicants is that the respondents have not .prepared 

the yearwise selection and also have not held the 

Triennial Cadre Review meeting and as a result the
Oe 

members of the association are facing hardship and 

have.also been deprived of their legitimate claims. 
S.  

After admission of this application in usual 

course the respondents have entered appea1'ance. 
S 

Respondent Nos..3 and 5 have filed writtem statmens. 

The private respondent Nos.lO and 11 have also filed 

written statement; However, the other.,respondents 

have not filed any written statement. The matter is 

listed for hearing today. 

We have heard Mr S. Sarma, learned counsel for 

the applicant and Ms M. Das, learned Government 

Advocate, Assam. Ms Das has informed this Tribunal 

that a meeting of the Selection Committee was held in 

New Delhi for the purpose of selection of candidates 

for promotion to IFS cadre on 7.8.1996. A select list 

was thereafter prepared for recruitment to the IFS 

cadre. This list was accepted and approved by the 

Government of India and the Union Public Service 
. S 

Commission. The State Government has already moved 

the. Government of India for appointment of the 

selected officers. 

In view of the submission made by Ms Das the 

application, so far as the prayer of the applicant 

association to convene a meeting as mentioned in 

prayer 	No.1 	of 	the 	application, 	has • become 

infructuous. Regarding holding of Triennial Cadre 

Review,prayer No.2 of the applicant association', Ms 

Das submits that the Gbvernment is going to take 

steps very soon in this regard. 

Mi 
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.44 	 . 

6, 	Considering the submissions of the counsel 

for the parties we do not find any ground to proceed 

with the application. Accordingly we dispose of this 

application with a direction to the respondents, 

more'specifically respondent Nos.3 and 5 to holdthe 

Triennial Review Cadre as early as possible, at any 

rate within a period of three months from the ate 

of recefpt of this order. • 

The application is accordingly disposed of. 
I. 

However, in the facts and circumstances of the case 

we make no order as to costs. 
SI 	 S 

Furnish a copy of this order to Ms N. Das, 

learned Government Advocate, Assam, by 14.7.1997. 

G. 1 Ki7/NE ) 	 ( D. N. BARUAH 
4MEMBER () 	 VICE-CHAIRMAN 

• S 
I 

S 

S 

nkm 
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THE CEW TRAL A1.L'41N1 STRAII Vi TRIBUNAL:. GJ WAHAE BENCH 
C 

( it applicatim under Section 19 of the Ainistrative 

Tribunals Act, 
	1985) 

Case 	 O.A. Ib m" 199 of le of the 	 : 

Assam Forest Services(Class-I) Association 

& Another 	 ... 	. h2plic ant  

.Versus - 

The. Union of India & Others. 	•.. den  
I. 

I 	N 	D_E 	X 	" 

1. Alicaon 	 ... 1 to 19 

• 2. Verification 20 

• 3. I4nnexure-1 : Gradation List,of April, 21 
1993 

4. kxnexure.-2 : Letter. dt. 	24.3.95 - 	- 

5. Annexure-3 : communication dt. 2.2.96 2 

6. Annexu-4 : 	 dt.14. 2.96 	- 

7. Annexure-5 : 	—do. 	dt. 	8,2,96- 

8 Anne*ura-.6 : 	-d3- 	dt. 	16.2.96- O9, 

 .?nnexure.-7 : 	 dt. 6. 3.96 

 Annexure..8 : 	-cb- 	dt. 	19.4.96- 

11. Annexure-9 : Letter dated 17.6.95 	.--  

12, Annexure-1OA : Representation dated - - - 	' 	' 

27.11.95 

13. Annexure1OB : Letter dated 29.11.95 -. 

For use in Tribunal's Office : 

Date of filing  

Registration N:), : i- 

I 



• 	 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUitAIj 
WWAHMt BENCH 	 41-  

0 • A. No 

BETWEEN  

1. Assam Forest Services (Class-.1) Association, 
/0 Assam State Zoo DivisiOn, 

Gtiwahati-5, represented by its • 	• 
General Secretary - Shti N. Moral, 
C/O the Conservator of Forests, 
Central Assata Circle, 
Guwahati5. 

2, Shri K.C. aitta, 
Divisional Forest Officer (Monitoring) 
Office of the Principal Chief Conservator 
of Forests (Social Forestry), 
Zoo Naren gi Road, Giwahati. 

	

•.. 	ApDlicats 

PND 

/J.e Union of India, 
represented by the Secretary 
to the Government of India, 	- 
Ministry of Envionmeflt and Forests, 
Payabharaxi Bhawafl, C 	ornpl ex, 
Lodhi Road, New DelFd. 

,, The Union Public. Service ComffiUsiOfl, 
represented by the Chairman, 
DhOlpur House, Shahjahan Road, 
New Delhi. 

, 3. The State of Assam, 
represented by the Secretary to 
the Government of Assam, 

7 	Department of Forests, 
Dispur, Guwahati.-6. 

4. The State of Meghalaya, 
represented by tthe Secretary to 
the Govt. of "egha].aya, 
Department of Forests, 
Shillong.. 

5, They Chief Secretary to the 
/f Government of Assar, 

7 	Diur, Qiwahati-6. 

• 	 Contd...P/2. 

I 
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1• 

• 	

~ 2- 

6. The Chief Secretary to the 
Government of Meha1aya 
Shillong. 

'1 The Principal Chief Conservatotof Forests, 
Assem, Rehabari, Guwahati8 

8, The Principal Chi ef ConservatOrOf Forests, 
Meghalaya, Shillong. 	 • 

}. 

 

ZInpsector General of Forests & Special Secretary, 
Government of India, 
Ministry of Evironment & Forests,'• 
Lodhi Road, New Delhi- 110 013. 

4 L 	 4W S 	 Fe4 

Reso on dents 

J19 )JS,'e2 	 f/çC 4 

Q. 	 DETAIL S OF APP LI ( EO N 	fbJ OFk 	 4 

1. PARTICULARS OP THE ORDER AGAIjTST WHICH THE 
' 	 APPLI CATION I S MADE : 

V 	1. 	The instant app1ictiofl is not directed against 

any particular order but has been filed making a grievance 

against the persistent negligence on the part of the 

respondents towards statutory obligation of preparation of 

year-wise zukiretkm select list for the purpose of promotion 

of the State Forest Service Officers to the Indiai Forest 

Service. 

2 • JU flI SDI CTI ON_OP THE TRI BUN AL 

The applicants declare that the subject matter 

of the application is within the jurisdiction of this 

Hon tble  Tribunal. 

3. LIMITATION 	 . 

The applicants further declare that the 

instant application has been filed within the period 

prescribed under Section 21 of the Administrative Tribunals 

Act, 1985. 

Contd.. .P/3. 



4. FACTS OF THE CASE : 

	

4.1 	That the petitioner No. 1 is the Association 

of Assam Forest Service (Class-I) Cadre Qfficers and it3 
S 

represent# the interests of its members. In the instant case, 

it represents the Assam Forest Service (Clas-I) Officers 

and the instant applicatiOn has been filed on their behalf 
S 

making grievance against their non_promotion to the Indian 

Forest Service. The petitioner No. 2 is the Divisiori.al 

Forest Officer (Monitoring) in the office of the Principal 

Chief Conservator of Forests, Assam and is,a member of the 

said Association. He is also aggrieved by his nonpromotiofl 

to the Indian Forest Service because of the nonchallaflt 

and apathy on the part of the respondents and hence this 

application making a grievance against the same.T a4S 

L 	k 	1I 	\\4CT\ 	 SQT) 

	

4.2 	That the members of the applicant No, 1 as well as 

the applicant No. 2 1elongs to the Class-I State Forest 

Service. The officers of the State Forest Service (SF5) 

on attaining the eligibility and fulfilment of other 

requirements are entitled to be çorsidered for promotiofl to 

the Indian Potest Service in terms of the rules and regula. 

tions holding the field. In this connection, mention may be 

made of the Indian Forest Service (Appointment by promotion) 

Regulation, 1966. In terms of the regulation 5 of the said 

regulations, the selection cx)mmittee as indicated in the 

regulatiOn 3 for the purpose of preparing the select list 

of such members of the SPS as are held bythem, to be 

suitable for promotion to Indian Forest Service (IFS) shall 

ordinarily meet at an interval not exceeding bne year. 

The number of membe rs of the 8FS included in the ii t shall 

not be more than twice the number of substantive vacancies 

Contd ..... P/4. 

I .  
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- 4-. 

in the course of the period of twelve months comancing 

from the date of preparation of the ii3t in the posts 
I 

avaiiable for them under Rule 9 of the Recruitment 

Rules or 5% of the senior pot shovii against item No, 1 

and 2 of the cadre schedule of each State oi group of 

States whbchever is greater. 	I 	 • 

4.3 - . 	That the applicant state that after preparation •. 
of such select list, appointment to the IFS are to be 

made in tes of the Regulations 8 and 9 o the Regulations 

SimilarlyPule 8 of the IFS (Recruinent) Rules, .1966 

provides that the Ctral Government may on the rcomm&1-

dation of the State Government concerned and in consultation 

with the CommIssiOn may recruitto the services, persons 

frn amongst the substantive members of the SF8. 

4,4 	That 

Assam and Megh 

of IFS (Cadre) 

of each of the 

rules shall be 

by the Ctral 

the applicts state that the State of 

laya constitute the joint cadre in terms 

Rules,. 1966. The strength and composition 

cadre constituted -under the Rule 3 of the 
S 

as determined by the Regulation made 

Govèrnmeit in consultation with the 

State Government in thi s beh a]. f. Sub- rule 2 and Rule 4 

provides that the Central Government shall, at the interval 

of every three years re-examine the strength and composi-

tionofeach such cadre in consultation with the State 

Governrrnt concerned and may make alteration therein as 

it deems fit. The IFS (Fixation of Cadre Strength) 

Regulation, 1966 provides the strength and compsitiofl of 

cadre of the IFS in each of the State as specified i?i 

Contd. .. .P/5 
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the Sthedule theretO. The State of Meialaya an'd Assam 

constitute joint cadre and the posts to e filled up by 

promotion are as indicated in the.Sc1du]e to the IFS 

(Fixation of Cadre strigth) Regulations, 196 0  

4,5 	That the epplic3lts state that from the aforesaid 

Rules and regulations it is clear that the respondents 
00 

are &ty bound to conve the Selectioi Committee at one 

year interval for the purpose of preparation of select list 

of suitable SPS officers to be proiroted to IFS. It is the, 

further ox requiremt of the rule that there shall be a 

cadre review at the interval of three years. 

I 

4.6 	That the epplicents state that so far as the 

/ 	joint cadre of Assarn andMeghalaya is concerned, it has 

all along been a routine affair of violation of the aforesaid 

rules and regulations in the matter of preparation of 

select list for the purpose of promotion to the IFS and 

o also in the matter of tri-ennial cadre review. The 

State Forest Service was constitutea in the year 1966 

and as indicated above, Rule 5 of,  the Promotion Regulations 

1966 requies preparation of select list annually comprising 

of substantive mnbers of the SFS. As per Rule 5, proviso 

(3) Sib- rule (1) the minimum qualifying service is z 8 

years. Many of the SFS officers have completed more than 

8 years of service but yet they are to be copsidered 

for promotion and in absence of any regular preparation 

of select list and tri-ennial cadre review engiaged 

under the aforesaid rules and regulations there is a 

persistant deprivation of the officers of SFS from 

contd.. .P/6. 
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their legitimate promotion to IFS. Be it stated here 

that un1ikethe direct recruit IFS offiets, the 

promotee officers on their selection and promotion to 

IFS are directly put to the senior scale. On the other 

hand, the direct recruit IFS officers are recruitted to 
. 	 . 

the service in junior scale and they are entitled to 

be considered for promotion to the senior scale only 

on aompletion of requisite numbers o years of service. 

Their such promotions to senior scale aid aopointment 

of the IFS officers to the senior scale of IFS has got 

a direct bearing inasmuch as the seniority of the 

promotee officers are fixed having regard to the directly 

recruited officers who have bee1 promoted to senior 

scale and accordingly, the year of allotment is determined 

in terms of Rule 3(2) (c) of the IFS (Reilation of Seniority) 

Rules, 1968, 

4,7 	That the applicaits state that as against 

requirement of the rules for preparation of select list 

eVery year, no select list was preared in respect of 

joint cadre of Assan and Meghalaya daring the period of 

1969 to 1975. It was only in the year 1975, a select 

list was prepared and promotions were made. Thereafter 

again there was no select list for year 1976 and in 

the year 1977,. a select list was prepared for four 

vacancies. It will be per tin ent to mention ,here that 

as against the requirement of the rules, for trienriial 

cadre review, there is no cadre review all tbse years. 

It was only in 1978, cadre review took place under Rue 

4 of the IFS (Cadre) Rules, 1966. After the aforesaid 
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select list of 1977, there was a further gap offive 

years during which period no select Ii st, was prepared. 

It was only in the year. 1983, a select list was 

prepared. in the year 1983, a cadre review also took 

place. Further cadre review took place only in the year 
. 	

. 	 . 

1987 and 1995. 

4,8 	That the applints statethat from the 

afore'said factual.positiOfl regarding preparation of 

select list and triennial cadre review tt will be seen 

that the reepondents have all along neglected in their 

duty to carry out the statutory mandate cast upon tht 

for timely preparation of select list and cadre review. 

Because of such apathy and non-challant attitude on the 

part of the respondents, many of the SF5 Officers did not 

get their promotions in tLme. Many of the officers even 

• 	 did not get the prorotiofl to IFS and they had to reti re 

as SFS Officers only. Again there has been no select list 

for promotibn to IFS and the select list which was 

prepared in 1991 was challenged bere this bn'ble. 

Tribunal by filing O.A. 6/92 and 0. A. 10/9 2 and the 

Hon'ble Tribunal was pleased to stay the same and 

eventually no promotion could be made from the said 

select list. Similarly in the year. 1993, yet axxther 

select list was prepared. Same was challenged by 

filing O.A. 106/93 and the Hon'ble Tribunal was pleased 

to stay the select )JJtt and consequently, no promotion 

1 could be made. J)iring the intervening year 1992, 

there was no' select ii st. 

4• 9 	That in the year 1994 another select list 

was prepared reconvening the meeting of the selection 

Cnt&.. . .P/8 
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committee of 1993 making a challenge to which further 

were filed before this Fbn'ble Tribunal which have been 

registered and numbered as O.A. No, 161/94, O.A. lb. 7/95, 

andO.A. No, 8/95. This time lbri'ble Tribunal didnot 

grant any stay order but observed'tht any.prootiOfl made 

from the select ,libt hould be subject to the result of 

the cased Pursuant to such an order, ,the selected candidates 

have been appointed except one selected candidate in 

respect of whom some more clearance is reqt1ired. Thus 

it will be seen that after 1993, there was again no 

selection for the years 1994, 1995 and 1996. 

	

4.10 	That the applicants state that as per the 

gradation list of State Forest Service Officers as on 

April 1993, the incumbents therein upto Serial No. 35 

are required to be considered iguoring those who have 

already been appointed to IFS. 

A copy of the gradation list as of April 1993 

is annexed herewith as ANER. 

	

4,11 	That acco rding to be in fo rmation derived 

by the applicants there are five vacancies to be filled 

up by pronotion, three for the State of Assert' and 2 for 

the State of Meghalaya. ?nticipated vacancies are around 

10. Thus total number of vacancies for which a select 

list is to be prepared is 15. In terms of the rules and 

regulations holding the field, a select list 4 to be 

prepared taking into account the anticipated vacancie 

as well as existing vacancies. 

	

4.12 	That as already stated above, there has been 

persistent negligence and laches on the part of the 

F 	Contd. ,P/9. 
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respondeit in not preparing the select list as iegular 

intervals as required under the rules as,a result of whidi 

the SF8 officers have been suffering immensely. 

	

4.13 	That in the year 1995, the Qvernmit of Assarn 

by its letter No •  MX.32/94/13 dated 24.3.96 intimated 

that the meetings of the Selection Committee of the UPSC 

for selection of officers for promotiojs from State 

Civil Service, State Police Service and State Forest 

Ser!ice to lAS, IPS and IFS respectively. un'der the 

Assam Megha].aya Join.t Cadre would be held at Fbtel 

Brahmaputra Ashok on 25. 3.95 and 28. 3.95 respectively. 

the best of knowledge of the applicants no select list 

was prepared in respect of S?S officers for being promoted 

to IFS. 

A copy of the said letter dated 24. 3.95 is 

annexed herewith as ANNEXU RE- 2. 

	

4.14 	That the applicants state that the same old 

story was repeated again towards prearetion of a select 

list of SF3 officers towards promotion to IFS. Except 

various communications no effective steps have 9D far 

been taken for preparation of the select list as a result 

of which the SFS officers are going to lose another 

precious year and in the process they will also suffer  

in the matter of their year of allotment and fixation of 

seniority. In this connection, communication dated 

2.2.96, 14. 2.96, 8.2.96, 162.96, 6.3.96, 19. 4.96 may be 

referred to. By letter dated 2. 2.96, it was intiated 

that the meeting of the Selection Committee of the UPSC 

would be held on 6.2.96 at Shillong. Thereafter by letter 

dated 14. 2.96 tt  was intimated that the meeting of the UPSC 

Contd.. ..P/10. 
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scheduled on 16.2.96 has been postponed as communicated 

by the UPSC. This letter of 14.2.96 was preceeded by 

telegraphic message dated 8, 2.96 renotifying the date of 

meeting as 16.2.96. Again by letter dated 16. 2.96 the 

cuments as indicated therein were directed to be sent 

y the UP SC. Again by communication dated 6. 3.96, issued 

by the PSC, the Selection Committee meetfng 	notified 

to be held on 12.3.96 and 13.3.96 in reect of Meghalaya 

IFS and Assn IFS respectively. Nower, from the letter 

dated 19.4.96, further clarifications have been sought by the 

UPSC fm the Overnment of Assn meaninj thereby that no 

meeting was held as was notified. 

Copies of the aforesaid communications are 

annexed he reto as NNEXL1RES 3 to8, 

4.15 	That the applicants state that as against their 

right of consideration in earlier pars even the right of 

thei r con side ration £0 r the year 1994t is sought i be 

taken away by the apathy shown by the respondents. Be it 

stated here that in the year 1987 a cadre review took place 

as notiifted vide letter No, 160 16/11/87_AIS(II)A dt. 28. 10.87 

By this cadre review promotion quot'a was increased upto 25. 

As against the mandatory requirements of cadre review at the 

interval of three years, the next AlaLtz cadre review took 

place only in 1995 notifying vide letter No.16016/11/95-

iIs(II)-A dt.911.95. By this notification prontLonal quota 

was increased to 28. This will show that had there been 

regular tri-ennial cadre review as envisaged under the 

relevant rules, there would have been sufficient increase 

in the promotion quota and the. respondents havi+ig not dane 

so, the SF5 officers are consistently daprived of thei.r 

benefit of promotion. Addi*§ insult to the injury, the 

select list having not been prepared every year they are 

further deprived of such promotion. Now a stage has come that- 

N 
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even in the year 1996, there will be no select list not 

because of any valid reason but because of the iiaction and 

apathy shoun by the reondents as Will be evident from the 
I 

oresaid communications. 

	

4.16 	That the applicants state that although no 
S 

select list has been prepared in reapect of SFS Officers 
. 

but the concerned authorities incldin the flcerned 

officials reondents have prared a sbect list for the 

other two allied services viz. IPS and.IAS. Thus it is a 

clear case of discrimination to the SFS officers alone. 

S 

	

4.17 	That the applicants state that as against the 

deprivation of the SPS officer,' a step-motherly attitude 

to them, the direct recruit officer are always favoured.. 

In thi s connection, men tion may bd made of thei r p rono tion 

to senior scale even before completion of four years of 

services. Instances are at gallore to show that the direct 

recruit officers have been promoted to the senior scale 

without complying the provisions of Rule 6(A) of the IFS 

(Recruitment) Rules, 1966. Instances are also at gallore of 

showing favour to the direct recruit fficers towards 

granting senior scale jeopardising the interest of the 

pronotee officers. In this connection mention may be macb 

of one Shri San deep Kumar, IFS who even after remaining away 

from thties very frequently without any knowledge and 

permission of the enthorities has been granted the senior 

scale Of pay on 21.2.95. In this connection letter No • PRE. 

204/91/58 dated 17.6.95 issued by the commissioner & 

Secretary to the Government of Assam to the Government of 

India may be referred to by which a request has been made 

to withdraw said Shri Sandeep Kumar, IFS from the State of 

Contd. .. .P/12. 
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Assam. 

A copy of the said letter dated 17.6.95 is 

annexed he rewi th as NN EXU RF9. 

4.18 	That the epplicts state that it has been all along 

the systematic deprivation of the SFS officers in the matter 

of thei r p romotion to IFS and even after thei r p romOt.on to 

IFS, they always suffer in the matter 13f their assiment of 

seniority and allotment of year MW. The direct recruit 

officers are always shoun favour by granting them senior 

• 	 scale which has got direct bearing with the seniority and 

year of allotment as per xg provisions of Rule 3(2) (c) of the 

IFS (Regulation of Seniority) Ruies, 1968. 

4.19 	That the applicants state that the direct recruits 

being at the helm of affairs are always bent upon to see that 

the promotee officers are systematically deprived so that 

they can occupy the V=Ebqxarktk= key position in service 

and taking advantage of 4he apathy sho.xi by the respondents, 
Sc2A wwci 

they have all along Asee4m.&E)s o'er the p romotee' officers. 

When the direct recruit officers can be promoted even before 

conletii-of four years of service and even before fulfilment 

of the requisites as envisaged under Rule 6(A) of the IFS 'J 

(Recruitment) Rules, 1966, there is no earthly reason as 

to why the respondents should not carry out their reonsibilit 

and duty towards preparation of select list every year and 

ti-ennial cadre review. 

4.20 	That the applicants state that as in. the past 

this time also they are apprehensive that the select list of 

1996 will never be prepared. In the meantime, the direct 

recruit officers without fulfilling the condition precedent 

.Contd......P/13. 
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to get seniOr scale as envisaged under Rule 6A of the IFS 
I 

(Recruitmeflt) Rules, 1966 may be promoted to senior stale 

and after such'promOtiofl, the members of the SF8 are promoted, 

their they will rank junior in the matter of'seniority and 

year.of allotment to those 	rcriiits..in viewof the 

facts and circumstances stated above, it is a fit case for 

passing an interim order directing t1e respondents not to 

promote any IFS officers to senior scale till the miibes of 

the SF5 are considered for. promotiOn for. IF IS are promoted 

to IFS. 

	

4.21 	That the applicants state that since it is incumbent 

on the part of the respondents to prepare the select list 

every ,  year and to hold the triennial cadre review and they 

having failed to perform their duties and responsibilities 

in that respect, the SFS officers cannot be made to suffer 

and accordingly, appropriate direction are required to be 

issued for preparation of select list at sugh intervals as 

would have been piax prepared had i1ere been tri-ennial 

cadre review and preparation of select list in time. For 

exatrple, although there must be a select list of 1996 but 

in fact the..aid select list ought to have been prepared in 

1995 as W4S notified by the respondents, the SFS officers- 

- cannot be made 'to suffer'for not preparr1g the select list 

in time and in the process they cannot be deprived of their 

seniority and year of allotment. 

	

4.21 	That the applicants state that there s a. rule 

indicating the manner in which the select list is to be 

p repaed. The respondents are duty bound to follow the rule 

and there cannot be any deviation from the same without any 

valid reason. The respondents cannot be allowed to act in 

Contd ... ?/14. 
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an arbitrary manner so as to deprive theSFS officers all 

along. The requirement of the rulss being preparation of 

the select list eery year and àadre review at the interval 

of every three years, the respondents by their inaction 

cannot allow the same to be lapsed and appropriate direction 

is called for in the instant caàe to the respondents to g 

for cadre review and preparation of tIe select list in 

terms of the rules and regulations holding the field at 

such intervals as is required under the said rules and 

regulations. 

	

4.22 	That the applicants sate that in terms of the 

aforesaid rules and regulations the respondents are duty 

bound to prepare separate selection for vacancies for each 

year and bunching together all the vacancies to be included 

in a particular yxx select list after a lapse of years 

together is wholly unjustified and accordingly appropriate 

direction is called for in the instant case to consider the 

case of the promotion of the SFS officers against vacancies 

occuring in the years preceeding the last of such year. 

	

4.23 	That the applicants state that the applint No.1 

made a representation pertaining to their grievances on 

27.11.95 to the Inspector General of Forests, Government of 

India, during.his visit to the State of Assam. In the said 

representation the Association have highlighted all their 

grievances asto how they have been àystematicaly deprived 

in the matter of their promotion to IFS. The Inspector 

General of Forests and Special Secretary, Government of India 

was kind enought to respond to the said representation 

by his letter 2 No. 13/IGF/PPS/95 dated 29.11.95 addressed 

(L_ 	 Contd..,'15. 
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to the Chief Secietary to the Government of Assarn, Dispur. 

By the said letter referring to the representation of the 

Association submitted on 27.11.95 and regarding their s 

grievances in service condition and other matters, it was 

urged upon to look into the matter eand  to do the needful 

to mitigate their grievances. However, as in the past 

nothing has been,<tne so far towards edressal of thir 

grievances. 

S 

S 

Copy of the representatiorv dated 27.11.95 and 

the responding letter thereof dated 29.11.95 

are annexed herewith as ANEXURES10 and bA 
. 

respectively. 

4.24 	That the applicants state that the instant 

application has been filed under compelling circumstances 

and in view of persistent deprivation of the members of the 

Association of their legitimate promotion by way of inaction 

on the part of the respondents and iccordingly, it is a fit 

case for passing an interim order as has been prayed for. 

Purther having regard to the urgency of the case, the 

matter is required to be disposed of at the earliest possible 

time. Any amount of delay towards disposal of the matter 

will cause further loss to the applicants. In such a 

peculiar facts and circumstances of the case, appropriate 

direction is also called for towards immediate preparation 

of select list for the year 1995-96 withOut pr.judice to 

the contentions made in this application. 

Coritd. . . 0  0  0  .P/16 
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5. G)UNDS FOR BELl EF Th LEGAL P BC) VI SI ONS : 
S 

	

5.1 	Pot that in action on the part of the respondents 

cannot come in aid of the respondents tOwaris violation of 

the rules and regulations holding he field. , 

	

5.2 	For that it being mandatoty to hold cadre review 
'I 

at the interval of every thtee years and prapare select list 

at the gap of one year, the respondents canl2ot defy the same 

in violation of the rules and regulations.. 

	

5.3 	For that from the sequence of events shovn in the 

head. "Pacts of the Case", it is amply evident that the 

respondents have persistently shown negligence in the matter 

of pmotion of the SFS to IFS, the SFS officers have 

suffered immensely for no fault of their on. 

	

5.4 	For that the applicants although cannot z.Bk claim 

promotion to IFS as a matter of right ; but their tight of 

being considered cannot be taken away in the manner as has 

been done by the respondents in the instant case. 

	

5.5 	For that there has been discrimination in violation 

Of articles 14 and 16 of the Constitution of India and 

accordingly same is required to be p= interferred by this 

Hon'ble Tribunal by way of appropriate direction. 

	

5,6 	For that the respondents cannot delay holding of 

Selection Committee meeting arbitrarily and from various 

communications and sequence of events, it is amply evident 

that they are just not interested in holding the Selection 

Committee meeting in time. 

Contd. . 



-17-. 

5.7 	For that there cannot be two different kind ctf 

approach - one for the promotee officers and the other for the 

direct recruit officers. In case of direct 'recruit officers, 

there has been. persistent violation' 09 the rule and regulations 

but the same is for the purpose of extending benefits to them. 

On the other hand, thereis also violation of rules and 

regulations in respect of promotee officers but the same is 

by way of victimisation of the SPSofficexs.' 

5.8 	For that the respondents are duty bound to prspare 

the select list at regular interval as envisaged under th'e 

Rules and also to hold cadre revrew. at three years intervals 

and any kind of deviation without any reasonle exeuse is 

required to be viewed seriously and the applicants are to be 

granted appropriate reliefs as may be deemed fit and proper 

under the facts and circumstances of the case. - 

5.9 	For that due to iaches and negligencez on the part 

of the respondents, the SFS officers cannot be made to suffer 

and appropriate direction are required to be issued towards 

redressal of long standing grievances of the applicants. 

• 	 It is a fit case for issuance of direction towards preparation 

of select list every year alongsid tri-ennial cadre 

review. Such select list should be directed to prepare at 

regular intervals as would have been prepared but for the 

inaction on the part of the respondents. 

5. 10 	For that in any view of the matter, the inactiob on 

the part of the respondents is not sustainable and appropriate 

direction is required to be issued towards redressal of the 

grievances of the applicants. 

Con td. . .P/ 18 
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DETAILS OF REMEIiLES EXHAUSTED: 

The applicants have pt no oth.x alternative 

or effi cacious remedy than to app roach this Fbn'ble Tribunal. 

MATTERS NOT PREVIOUSLY 	OR PENE 

BEFORE ANY OLiER COURT : 
. 	S 

The applicants declare that they have not filed 

any application, writ petiU.ofl or suit in respect of whic h •• 

this application has been filèd,before any o'ther Court, 

or anthority and/or any other Bench of this I-bn'ble Tribunal 

nor such application, writ petitionor suit is pending before 

any of then. 

Reliefs spudlt . : 

Under the facts and circutstances stated above, 

the applicants pray that the instant application be admitted, 

rerds be called for and on perusal of the records and 

upon hearing the parties on the cause or causes that may be 

sho, may be pleased to allow the application with the 

following directions to the respondents. 

to immediately convene the meeting of the Selection 

Committee towards preparation of the select list and 

to prepare the select list for the year 1995-.96 for 

promotion to IFS from amongst the SF5 officers 

eligible for such promotion ; 

to hz.d tri...ennial cadre review and to prepare select 

lists at such intervals as was the and as in envisaged 

under the rules and regulations gove rning the 

IFS and to assign correct seniority and year 

0 f allotment on the ba Si. s to the S.F • S. 

contd. 0 .. .P/19. 
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BPS officers Aho are included in such select list 
I 

(iii)to direct the respondents not to promote any direct 

recruit officers to the senior scale of IFS till such 

time the above directions are complied with and further 

not to promote any direct recruit IFS Off?cers to the 

SeniOr scale without complying the provi 1ons of the 

Rule 6A of the IFS (Recruitment)'.Rules, 1966. 

Any other relief or reliefs to which the applicants 

are entitled under the facts and circumstances of the 

case. 

Cost of this application 

9. INTERIM ORDER PRAYED FOR 

Pending dicsal of the 0.A., an interim order 

may pleased be passed directing the respondents not to 

promote any IFSofficers to senior scale till such time 

the SF5 officers are considered rpromotion to IFS 

and they are promoted to IFS and further not to promote 

any IFS officers to senior scale without fulfilling the 

requirements of Rule 6A of the IFS (Recruitnent) Rules, 

1966. 

10.. . ... . 

The application is filed through Advocate. 

PARTICULARS OF THE IP.O. ; 

(i) I.PO. No• , o 	 (ii) Date 	qO 

(iii) Payable at 	 G f2. O 

LIST OP ENJOJRES : 

As stated in the Index. 

Vert±ication,... 

0 
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VERI.FICATIbi 	 40 

I, Shri N. Moral, aged about 42 years, son of 

Late Prasanna Ram Moral, at present Working as Asstt. 

Conservator of Forests in the office of the Conservator 

of Forests, Central Assarn circle, Cuwahati, the General 

Secretary of the Assam Forest Service (ClassI) 

Association, do hereby solemnly affirm and verify that 

the statements made in paragraphs 1 to 4 and 6 to 12 are 

true to my knowledge and those made in paragraphs 5 are 

true to my legal advice and I have not suppressed any 

material facts. I am fully competent mid authorised to 

sign ths verification on behalf of the applicants. 

And I sign this verification on this the /,"i 

day of June 1996 at Guwahati. 

[I 
Osneral Secre.v' 

Foies% ' 

( 
CtasS -  'I 

S 
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23. Sri Tare 	Prasd 	Cangkakaty , 	S  
(Drrrnq). 1.5.40. 1.10.51. 15i2.75. Yos 
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(Ionaioaofl). 	- 

2c. Sri Partha5aratii 	Das, 2.12.52. 30.4.78. 30.4.78. Yes 

25. Sri f;ltar 	rihmad 	(1(amrup) 27.2.56. 30.4.78. 3044.78 Yes 

27 Sri Sushanta 	Nayak(Ka- mru) 29.255. 30,4.7B 30.4.78. Yes 

S 
S 

.S 

cv:-. 

3 

- 
I 2 - 

5r Jiu 	D a s 	(Kamrup) 1.3.53. 	27.2.75. • 27.2.75 	•Yes 

S r i 3inod 3ehari Nobi.s 1.1.51 	27.2.75. 27.2.75, 	'(as 
(Kamruo)ã 

S 
	

ccntd ......3/-. 



- 

K - 
----- -- ?-a-----------------'-------,------------- - 

4 	' 	o- 	'5 	•r 	 7 	r 	 8 
_- ___- _-t --_-____---- -  -'---- 

	

.5.79. 	1.5.79. 	Yes 	- 

	

1.5.79. 	1.5.79 	Yes 	- 

	

27.2.75. • 11.2.81. 	Yes 	- 
S 

	

31..3.72. 	11.2.81, 	Confirmed as 	- 
F..R. 

	

11.2.81. 	11t2.31.  

	

20.9.50t 	13.5f!i. 	Con?-irmed as - 
F.R. 

	

1.10.52. 	15.5.51. 	—do-- 

	

1.10.63: 	21.5.C1. 	-•- 	STP 

	

1 1 D - 63 	2, 1..5.3i. 	—do— 	SC 

	

1.5.77. 	cl .8  

	

6.11.81. 	6,11 .81. 	N 	 - 

	

6.'il1 61. 	6.11.81.  

	

31 .1 .82 	31 .1 .82. 	Mc 

	

27.2.75. 	1.11.82 	Confirmed as - 
- 0 r 

	

1i1 .8-2. 	1.11.82. 	No 	 - 

	

.23.4.78. 	1.11.82 	No 	 STP 

	

1.11.82. 	1,11.82. 	No  

4/— con'td ....... 

-----±- 
2 	 . --.----.- - - - - - __ 

S 

•-2. Sri 

- 

Purnananda Bordoloi, 17.2.55. 

(Nagaon). 

S r i Pbdu1 .Shahid 	Las kar , 1 .3.54. 
2 (Cachar). 

Sri pra:K.Kotoky 1.4.52 
(Sibsogor) 

 Sri MbmDbi 	Kalita(Kamrup) 1.4.50. 

 Sri P.P. 	ChanQkakaty, - 

(Kamrup) 

114  Sri Sushi.? 	Kr. 	Sarma, 	. 1.6.39. 
(Krnrup) 

34, Sri Eunis 	?i(Lakhimpur> 1.3.41. 

ri .4th 	 aonOUOl, ,dro 1.3.42. 
(Lac,':mur)., 

 Sri Puma 	Kant3 	Hazarika, 13.37. 
(LàkhimTur). 

• 	
37.. .Sri R,itesh 	hottoharjeB r  16.5.52. 

ç 	.rugarh). 

3 5ri 3aiiquddin 	Aimed, 23.3.59. 
iomrup)- 

. 'Sri 3njiu 	Kr. 	sara, 1.1.57. 

• 	4.. Sri KaiiashKharghO'ria - 

(Jorhat). 

41. Sri partha 	Pratirn 	0.u, 1.1.32. 

- 
(Sarpota). 

142. Sri bdu1 	,1.uddus(Darrang) 1.i534 

 Rup Nath 	Brahms, .1.8.55. 

00 	- (Sangaigaon). - 

44, Sri bobirur 	Zn, 	.': 14,1.56 

• (Dibrugorh). 



NO. MI• 32/9/f/i 
G0VEMT OF SAM 

&DEpAR'1T OF PERSONNEL (PERSONNEL 	
:A) : : 

V \ 	

ssãRETART (CIVIL) DISR 

7 	GM1ATI 781006. 	 S  

/ Dated Dispur, the 24th March, 1995 

Sub :- 

'the DePUtY Secretary to the Govt. of Assail, 
General Admiflitrati0n Department, 

ispure 

eetiflgs of the Se1eCti0fl omitt 	
Of•  the 

UniOfl,P3C CommissiOn to bbe1d 

on 27.3. 1 99 5 
 and 28.3.1995 for seieCti0' of 

0
fficers of SCS/SPS/SFS for promoti0fl to 
p .s/IPs/IFS. 

Sir, 

	

I am directed to say that the 	
of the 

Selection Committee of the Union 
aibliC 

Service ComWiSonl 

tt0fl 
from SCS/SPS/S3 

for selection of officers for prolflO  

to i/IP3/IFS wader the 	Sfl 
MeghaiaYa Joint Cadre will 

be held at Botel BrahmaPuta AshOk, Guwahati on 27,3i995 

and 28 , 3'. 1 995 ' you are,Cr0re, requested kindlY to make 

necessary 
rg

emant for ranSP0rt for 9 members of the 

Selection COmmitte 	
coming from New Dellit and 

1ill0ng 

BrahmaPut 
and their accofllfllOdatb0 	

in Hotel 	
hoka 

• Necessary actiOfl for eciaring them as State Guest may 

c / 
also kindlY be tcen 

yours faithfUflY? 
/L  

S 	

. 

	

( R.S.Cl 	AV0RTY 
ry to the Gov 

DeputY Secreta 	
t. of Assaffi 

th 

Memo No. 	I 32/94/1 3-A :: Datdd DisPur, 	
4 the 2 	MarchiH 

Copy to :- 

1 	
HomC (A) DePatm? DiSPUr' 	

The 	etiflgs o f The 

Forest Departmflent, Dispur 	
Seleceion Commn Utee Lol' 
BPS ad SF3 will be 
-it 10,00 All nd 2q30 Fil 

--' 	
S 	

respCCV0lY oi'i 27' 
They are reqUoS d t;( 

invite the members o1 
}i 

SeleCti0fl COJflifltC0 

SPS/SF' 
By order CtC*, , 

/ \\ 
S 	

•S) 	 S 

( R.S'C11 	VOIR( 

DePUtY Secre'rY to' the Govt 
	C ASSW 

a .. . * . 



p .  

FIXEDDATE 

• 	 (i 
NO. AAI. 32/94/133 

GOVERNMEtT OF ASSAM 
ARTNENT OF PERSONNEL ( PERSONNEL : :A) 
ASAM SECRETAIAT (cI\rIr) DISPUR. 

CUAJiATI 781006 

Dated..Diapu.r, the 2nd February, 1996. 

a 

• 	1.The Deputy Secretary to the Govt. of Asr 
Horñe (A)Departrnent, •., •.,•, 
Diur. 	 S  

The Deputy Secretary eo the GovL. of A; 
Forest Deportiitent, 
Dispur. 

Sub - 	Meeting of the Seleotion Committee of t.hi 
Union Public Service Commission for prepr; 
tion of Select li:3tS ofSCS officers,etc. 

Sir, 

In furnishing below an extract of the Union 

Pubjc Service Comniisnions letter No.F.6/2/96-AI3dated. 

I 2.1996, I am d1reted to say that the.rneetjno1'the 

Selection Corwnitt "of'theUnjoj Publjd Servjc.Commj:3jo1) 

will bQheJ.doz62.1996at Shillong. Thero:Core, necsary 

actiori1'or sUbniissiofl:.o'propo3a1 relating to yourDepnrt-' 

merit may'please.btakefl.asre1'erred bythe Union Pub1iO 

ServiceCrnmissjon 'Proposal with CRs and complete docu,nnt: 

in respect ol' SPS/SFS of1'cers may also. be,fo !arded so Tha 
the selec -tion:committee.Meetings are held. sirnultaneously.' 

Yours faithfu1l., 

D. SAIKIA' ) 
Joint Secretary to tho Govt. of A9m 

...• 

S.. 	••• 

'I 

	

. 

S 

0 C 

• I 	), 



•- 	C' 

H : 

W 	 NO.&AI.32/94/168 
GOVERNMENT Of ASSAM: 

DPARTMLCNT OF PERSONNEL(PERSONNEEx 
A93AM SECIWT4RIAT (CIVIL)iu DIL3PU1 

6 	
0 tJWAHAT I-  6. 

Dated Dispur, the 14th robun 

\'\J 	 1. The Deputy ecretary to the Govt.of .  \ssarn, 
1-Iome A) ; Departrnent,DiSpur. 

• 	 ThoDeputySectary to the Go.ofAssem, 
Forest Depatment,fli5pUr. . . 

Postponement of the meeting of the Selection ComniittCe 
of the UnionPublic Service Corniissionscheduie<1 o 

16.2.1996 for preparation of select list of sPs/i 

Officer. 
S 

Sir 4, 	 • 	

•• 	 ;• 

• 	 I am direct 	to sy that the.meetiflgOftheSeltb0 

Committee of the JJnion Public Service Commission schedulcd on 

.16.21996 for preparation of select lists 

for promotion to •Ir6/ISh8 been postponed as communicated by 

the tJ.P.S.0 vio Fax inssage NO.F.6/2/96-AIS dated 13.296 

copy of which has tlready boen'furnsihed t toYol.ls 

1 	
:,:,Yosfaith 	•.• 

	

0 	 • 	

0 

• 	
• 	 ( 

D. SAI<IA 
m1nt Secretary to the Govt.of Assam 

Personnel (A) Department. 	 •, 
• 

- 	

• 

S 
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V,  CHIEF 5cRr 	
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GOVT OF S S iM 

V 	
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RELO DISCUS O wiTh THE HdN' B 
	

REG 

	

çoNEING or SEL rio COMITE 	

OMOT10N 

	

OF SPS/SFS OFFICERS TO VIQS7IFS 
•) 	

THE .MEETG°1 TH 

5ELT10N COIrEE FOR 

HEV_ V 	VVV 

95 1 	•) 	10WV 

	

NO OT1ER oCiMES S 
	

RS I THIS REGM 

\'/ 	• 	V 

\ / 	
N(yr 9EEN RECEV FROM 

	
SThTE GOVT SO F1 (,) 

/ KI1X FOW 	
ThE OPOS FOR IPS 	

TFOUGH COI 

V 
'rHE  

AT ThE 	
c BE E 

SO 	

11IN 	BE 

Th  

/ 	141r 	MOST URGT (0) 

— --- 

	

V 	

— ------- 

De 8-2-1996  
( 11 1'JAS iViY' 

	

c\,Ac g) 	

UNDFi S ECRE TNt '1 

•UION PUBLIC 
SERVCE COMMIOU 

V 	oGF,7/2/19 	
New 	

pt 

V 	Copy by speed Poet j cofl 	mti0fl to 	clie 

SeCr 	
c0t.° 	ss' Guwab' 

N 
V 	

UNDER 

PU BLIC SERVICE 
0 NO.336-9 6  

(•/ 	/ / 

0 



- 	/ 1 

LCe 

2 	 84 	
: 	

t: 
GrEBjhj. 

3 

	

DHOLPtIF I ou 	
FOAD NEJ DELH1.t, Uli 

S 	

S 

of 	Er- 

of 

. 	 . 
ttn. Shj H Scnoj 

- 	
SElPr 	

otE 	
metir)ç; 

for 	 t Qr Promo€j00 	t:i 	IFS- 	
m!t 

- 
Joint Cdr- 

durj,0 199.9 

m di. rctol to ref 	
)'o 	

o 

	

foJ i 	
letj-r N 	

FFF iO9/ii 

d2ed 	
to 	

. Al 

Ofl 

	

c Od1y 	 ter •.fl the 
d O!1 C1C)oe  

h 

(i 	
Intoarity c:rt 

	

e 	y 	 jfi4 	
CIIff:r 	t: 	:s' 

OflO 	 ed rn 	kfld 	 o1 th(  [y b 	fL,0j 11ed . 

	

rioted that the .tntocJri t' Cer 	
J. 	rqiij rcd Lo 

Signodby the Chf 

L,,jt of 	 j 

PEmdj11 	
Lo::t1i0 

ProrPcJinq shjj h deepj perdthr) 

On]y 

	

hrg 	hj- h 	lr'edv 	serv 	 ijj 	dç.r, 
Govt 	of .Tr,d 

NL1\/mbpr 2. 1991 
	In i 	th 	foLr 	

th 
seems to be t nitj 

	

11115 	PD.1Lj01 	(fl 
(iy 	I 	Sh, 	

? B Nhjo j 	
PPOI1ird bcf01-.-, 

 

	

Of (Y)Ceti, 	Vcfl(j 	
ll8. 

0 	 t 

	

Select Lx! 	.LJj 	cr 
the 2

00P of °flSIderaj ZOfl 	c'LIJ 	h 	3 	.OclLdir, 	SFrj  
°me 	

Cis nd other docLrnprtS in 	? 

of 	
(flOr eliQ1hi 	Off.jrr 	

nd tht of Shrj Not, h fLrnhPJ 	
If n Otj'r eijQjh 

11hlp the •ft miy h 

(v) 	
flm of 

Shrj 1 P Ch
frt 	

(Dt 	of 

birth 	1. i. 	h 	to 	PPCar 	bj0 	Sf-ir.j 	'J.jtL 
(SNo0) r,d 

bnv Shrj P S Ds (SJo11) 

	

w 	held 	
1994..9 Seipt Li, • o 	

n 	b 	tJpf) 
1OPer 	Jir 	

i be e tr 	to the 
 

Ji1Owa .1. 

 V. 
	 :j y 

9 O_9\ 
	

88-439, 	
-90 



/ 

- 	 ( 

does ro'L f,i 	r P.. in 	H1?  

(vi.) 	The date of birth cirS&. Shri F 8 
(No 18) 	of ejiih ji list has not 	hcen 	i ndsL - :t:.CJ 

and that my p1eEe be donc. 

(vii ) 	Copy 	of 	nc5tif.i ct.th 	rElrdinq 	(ri f J. 

F:On.4?d from turrent s1ttt )it ffl/ k$ndl Y.  

i ) 	In the list of SC/ST cfiicrs .0 	 r 

,th 	name of Shri, 1J itu D 	( C) is miss.inq 	F ron 

It year's reord 	iS found tht hP ws 	hotnn 

50 	The correct position rny Rir,cJly h.irJt.i.tFci 

2 	 Ti 	bovo merntiond inormition/doc:umnts ri 	bc 

fc;rwtrdeci to the Con iion UrQetltiy so 	to 	b1 - hnn to 

oiyrr,r,- 	th rf 	m?tin g 	of 	th 	Selecticin 	Comnnittr •  aS 	por" 
S 

'iou r s -f ± t h1 u 1 1 y 

LJND_- ,R SECRFETPPY 

UNI iON PUE4L( C ERV ICE COMM 1 S-3 X ON 
E 	NO.::tiL) 

I 	 - 

a 

Dd 
	

I 



C. 

	

N
r x 	

? 
 

- 	 1 

. 	 -3-• 	
.,.,..... 	

, 	 c 
C 	

THE 

E CHIEF 3E 	ET RY 	
CHIEF 

O 	
/:CHP,U\ 

OC 	
i\ 

( I)''  i 	j 

ATT 	SUH0 	C0MMI1 	AiTlU 	.Q) HIT COi']f'11 51ONE 

iN SECRETARY OF 	
- 	

ND'SECRETARY OF G JV.T. 

I OCJVT. 01 
	 Or 	;cIiALAY 

EFOLET DETED 26TH FEB. 1996 NEG1)INU 
	

LçTIU CCIHVI1TT :a: MEEr 	; 

F C pO;OTION 
TO IAS(.) MEETINGS OF THE SELECTION cor'MIrLE loG 

PGOOTION OF 3C5/5F5 OFFICERS 
TC I2./iF5 CADRE OF 

	

GCIMT CP,00E WiLL BE HELD T SILGNG ON THE DATES AND TES icI 	H) 

BELO4 

r'EGrLY 	lAS 	
. 	 .96 	AT 	11.0 	M 

	

12..96 	AT 	11.00 AM 
IFS  

13.3 
A S 5 M 1 F 5 

I HE C2',Ti 	rCCLflENTS CALLED CAP LIER RELATI NO TO lAS/iFS lG,YA 

AHO IFS 	Oi 	[ ED .T THE TIME OF THE MEET I N 

'l AY (3 E FURN1S H 
O 

REHUEST MA<E 
N[CE5SRY ARR GEVHTS FOR .THE SAID 

MEETING) 

 -- - - - - - -- 

 

	

f 

 

 

- - ------- 

F.N0.10/ 9 ' 

F.Nb,6/ 2 c 2 )/ 9A  
Doted 	

h 1996 ~ V AY IU

UN1 ON PUB L EF 
 : 381 .O6 

I 	ThE 0H131' 	ctY, A9S1 

The ChI 	eCtY7 V'. 	
•t3•( 

SecraTY, Govt.. of Ini C, 	3part. of P & T Attn 	Shr. 	. 

 c. 
EC ce with the i 	

that tWO oriCerS 00 belOW 

f jt.Secretry to Oo"t. of Indi may 
be nominL8d for 

lAS 
The SecretarY injstry o f EflV.& oret ,Paryavar 

rCqUO 	

0hC,' 

	

At to: 3hri. R . 5ehehW, US ujith 	
that OflC 

be  p th 

	

	r3fl of' JS to Govt. of India may 
be no uiin 

IFS rneeting 

\, 	I  UNI ON PUBLIC 

(I" 

_TRI,fl 

-r 

dO 

Coritd. ...2.. 
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UN i SERr;UM 
, o  P 	2/-ci 
D,te 	 6  

UNION PUOtSJC SEfWICE cor1t1Is1oN 
(S(Nt3H LOX SIEVA (ViOO) 

i:)JLF'l_.'P HULISE 	Sl'l(l'1J (;lIPl1 rorw 
NEW DEL.H i--i. lo ol. i 

To 

The Chief Sccretar- y 
Unvprnm 

u r prit 
	.f: 

IJisp. 	S 	 -- 

(ttr, Shri H Sc:'nowl 	Lc:jmmissioner & .Secretar, 

Sub oct 	;IFS 	- 	Select.jor, 	Cotnriiit,tee 	mE?et.iriq 	for 
pronotirr) to IFS 	ssarn Secimont of (ssarn- 
Mecjhai a y a 	i n t Cadrp durincj .199-9- 
reconveninq of the sain reci. 

S i. r, 

I 	'n 	d.rected to refer to 	the 	ihjrc:t. 	menl rnr"d 
rh?ve and to say that in view of r I ar.t ii cation qon by 

[::ovc?rnr1nt. of Inc;Ii.a. Ministrj of Environment & Foret'.s recardi.ncj 
the mutual acreemnen t between JL of c-sam 	I' qha 1 a'a pertai n.i nu 
to transfer of '2 vacancies to MEQhal a';'a s Late 	c mr-eti.nri cf the 
Sd ec:tion Commi ttee for prr2para tion of the Se) ect List of I? 5 Y 
3 was recor)ened on 7-3-94 	Thus no metjnc was held f or 

preparaijof) 	of the Select L i s t of 	isc?4 a nd 
cc:orrJirgq ly 	as per the 	rovisions o'f 	secc::'nd 	prov iso 	to 

Roquiat•i.on 5 ( 3 ) of the Promotion ReguI a Lions U cer 'shn 
were ci in.ihle fEa on i.-4-93 and now as on have attained 
the aqe of 4 )'Ears are also to he considered. As such revised 

ci iqib:1 1.ity I it my he furnished at the earl i est. 

2 	It is not ci e a r as to how inan 	of 'Li cers have hrn 
appointed from the Select List of i.992--93 (finalised on 7--3-9l) 

Vacancy iosition is also not clear. cccordina to Government: of 
Meqhaiaya 	t h e Government of A s s a m is required to reae two 
vacancies in ac:cordance w i t h the aqreesnent o 4 f 	 State 
Governmer",t is also requested to ci an 	the vaHncy poe i. t Ion 

It has i so been - observed that a I arac number -  of (LPs are 
nise.in. Miing part CRs may also be furnished. 

4. 	' The 	State Go''ernrnen'L have not 	'frnihtd 	the 	int'.eqnit'' 
(:er'L.iiicatp 	in 	rs'spect. 	of 	eliqible 	officer- s. 	CnrLi'fi  
roqard.tnq advedr- s,e rorna4' - s i 	also not In prrp r'? orrnat  
a 1 so riot C: 1 ear as to whether ca hrq r-st re t'. has trr' .i. s s ed to t tie 
four officer - s whose names have bs?en 	.i nciijed 	in 	t1,o 	tint 
per'tair - ±nq 	to 	DE 	As 	such 	fresh 	r:er'tj,fj,c:ates 	rcn:iarriirscj 
in teqr.I Ly . 	UP 	arn:1 	c:ommunjc:atj) cf 	advet'-  so 	romrsi' -  kr 	mrsv 	ho 
'frr:ishe'd at the tine of the meetiric? 

S. 	Complete 	1-CRs of the elijb1e officers 	alonc) 	i'd th 	iJ'ir 
information /documents 	mentioned may 	be 	fui"riistc.d 	L 	. Lhc 

IL 

ol, 



1w 
Cornrni 	ion o 	that 	1nE?Li.rIo 	of 	t.hc? 	1 (?( t..i On 	Lommi t: teo 	(:an 	h 
I" F:f c c.- r,i ,,./ o ri E:'cJ i\t 	UE 	c a r I I 

You r ri a i L 	•f U J I •y 

lo 

N NAMASIVAYAM 
UNDER SECRETARY 

UNION PUDLIC SERVICE COMMISSION 
TEL . NO 33131406 

Copy 

 

also 	forwardod 	to Shri 	P N I 	arlka 	Prric.ipa1 	Chir'f 
Conservator of 	Forest 	Governmer-jt 	of 	(ssarn 	for 	infci'nat 	or 	and 
nE?c:€3saIy 	action. • 

/ 

N 	13IVAYt1 
UNDE! SECflET(RY 

UNION PUDLIC SER'10E COflMISSJUN 
1 EL. tio . 331i1'Oô 

0 

S 

I : 

I 0 0 

lu 

S 



o) 

• / 	 GOVERNFENT CF AS AN 
F CREST 	 DEPART1UNT :::;: DISPUR 

'NO.FRE2OL/9i /58 	Dated Dipui' the 17th June, 1995 

From 	 Shri H. Sonowal,I.A.S, 
Commjssionr & Secr.t, the Gojvl.of A;am, 

V 

To 

- 	 The Deputy Sacy.to t 	Govt.of India 
Ministry of Environment &Forests 
Paryavaran Bhawan C ,G .O.Cojnplex 
Lodi Road, New 1JJhj_11000 

Sub 	 Unflu -thorised absence of Shri Sp 
Kuma,'IFS (Under Suspe nsj o ), 

Sir, 

I am directed tôsy that Shrj Sandeep 

Kumar,IFS (nounder su3pensjoi) had joined us Asstt. 
Conservator of Fore'8t5, attached to the Divisional 
Forest Officer, Haltugaon Ditsio, Kokrajbar on 18m11 
but he as in the habit of remaining away from duties 
very frequently and without any knowledge or perinis:jcn 
of the authorities 0  The period of unauthorised absence 
from duties as shown below indica -be clearly the 
unbecoming behaviour of the offices. 

1 From 1 -5.92 to 9-6-92 	- 	O days. 
2. From 7-'1092 to 9-11-92 - 	31 days. 
3 6  From 25-11-92 to 16-11-.95_ 	783 days. 

Total 857 days 

Being a responsible officer belonging 
to the Irid inn F orost Serv ice , ShrJ. 5andeo p Kuinar ohould 

not have indulged in such practices and such 

irresponsible behaviour is very much un-warranted 

• and unbecoming of an officer of his status. 



- 

-(2 
	

) - 

/1 

Further, Shrj Sandeep Icumar, IFS ( u/s ) 
w.s appointed on promotion o the senior scale of pay 

d posted as Instructor, North Rast Forest Rangers 
ollege, Guwa ation 21-2-95 but he was reluctant to 

join in the promotional post and avoided to get his  
release from the post of Asstt.Consor,vator OJorea -ts. 
Remaining absent I'om his Head Quarters even outs±de ic 

the State he is pressing to modify hi posting order 
through political personal iti3, 

Pending outcome of the Deprl 
P 

rtmental 
roceedings against him this State Government have 

decided to surrender such hn arrogant and irresponajb]n 
officer from the Assam Wing of Assam.Meghaiy a  Joint 
Cadre with the apprehension of cleterioratjc of works 
ar' discipline in the cadre 0  

You..are therefore, requestea:kjndly -to 
appreciate the situation as meiitjoecl above and to 

withdraw Shrj Sandeep Kuinar, IFS ( U/S from this 
tate 0  

Yours faithfully, 

Commissioner & Secy, to the Govt.of Assani, 
Forest .D e partment , Djsp1  

Memo N 0  .FRE 0204/91 /58-h Uate d. D is pur ,  ,the 17th June 11 99. 

Copy to the Principa] Chief Conser t;or Of 
F orests, As sam, Felibarj, U uwh - 	for inform Lion. 

- P y or cI e r 0 1; C • 

C onimjs 	&: be crc tary to Lh C ovt. oC A 
Fores -b D nar -t;inc 1t,i.)isi)ur 

- 
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ASSAM FOREST SERVICE (CLAss-I) ASSOCIATION 
Estd: 1942 

LAFSAI 

........................................................ 

M E MOR A N DUN 
TO SHR!M.F. AHt4ED, I.F.s., INSPECTOR GENERAL OF. FORESTS, • 

	

	GOVERNMENT OF INDIA DURINGHIS KIND VISI TO THE STATE OF 
ASSAM SUBMITTED BY THE •ASSAM FOREST SERVICE (CLASS-I) 

ASSOCIATION ON 2.11.1995. 

I 

Respected Sir, 

I, on behalf of 	 I 

the Members of the Assam Forest 
Service (Class-I) Association and on my own behalf, 

Convey our heartiest welcome to you on your august visit 
to our State. 

We would beg your kind indulgence to submit a 

few facts related to management of the forests and also 

man management in the Forest DepartmenY in our State in 
the following few paras 

I. FORESTS 

I.I. That once regarded as a forest rich State, 

we would painfully submit that the present scenaario of 
Assam forests cannot be .  termed as rich, in spite of our 
most sincere endeavours. 

1.2. That, very acute unemployment problem due 

to deficiency in industrial activities rampant poverty 

due to poor Productivity in agriculture sector 

accentuated by series of flash floods during the peak 

agriculture season; large dependence of the people in 

fringe forest areas not Only for meeting their daily 

requireme5 but also adopting it as a source of their 

I 

so.. 
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Sustenance base; differential price equation of timber 

and other forest products compared to the relatively 

affluent states; lure. of earning a fast buck by some 

groups of educated unemployed youths; generation of 

insurgencejs and making forest areas as the rendezvous of 

the insurgents; all these factors have adversely.affected 

the status of Assam forests. 

	

1.3. 	That, 'the 	State 	Forest 	Department's 
sincere endeavour is reflected in amendment of Assam 

Forest Regulation vesting more powers* upon forest 

officers to deal with forest offences. creation of the 

second battalion of the Assam Forest Prtectio Force; 

submission of the draft memorandum for adoption of Joint 

Forestry Management; but very acute financial consLraints 

have compelled to curtail activitiEs in the forests to a 

large extent which in turn has become another cause of 

employment shrinkage leading to encrQacj11ent and illicit 

felling in the forests by the people in the border of 
Poverty line. 

	

1.4. 	That, 	the aforementioned reasons for 
depletion of forests are only a few amongst other social, 

Political and economic reasons. 

2. IIAN-.MANAGEMENT IN THE FOREST DEPARTMENT 

2.1. 	That 	Sir, we 	would leg 	to 	say 	that while joining 	the 	department, we 	could understand 	that though in 	the 	initial 	stage 	we would 	be serving 	in 	the State 

Contd .....P/3 
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Cadre but with a wide scope of cfetting promoted to Indiri 

Forest Service and promotions thereafter. 

2.2. That Sir, to our utter dismay, we find 
that though 

as per rule, a State Forest Service Officer, p 

after a 
(eight) years iof cOntinUous. service is eligible 

for promotion to the Indian Forest Service but the ground 

realities indicate that our future carrer is absouLe1y 
bleak which would be evident fromv  the sitaLion pojected 
in the table below 	c 

TA8LE- 

No. of officers worked in S.F.S. Cadre 

	

 for 20 - 25 years and more 	 12  

No. of officers worked in S.F.S. Cadre 	
a for 15 - 20 years 

No. of officers worked in S.F.S. Cadre 	
- for 10 - 15 years --- 	e 	 29  

No. of officers worked in S.F.S. Cadre 
	

40 for 8 - 10 years 

2.3. That Sir, this situation has emerged 
because of following reasons 

2.3.1. Calculation of the promotional posts 

have been wrongly made without including the number of 

Posts under deputation reserves, leave reserves and 

training reserves. This point was assailed by the 

promotee I.F.S. Officrs of fladhya Pradesh and West 

Bengal in their respective Benches 
Oi the Central 

Administrative Tribunals and the Hon'ble Tribunal 

admitted their prayers and passed judgement in their 

favour. Xnclusion of these posts for calculation of the 

promotional quota would also have increased availability 

of the number of posts for recruitment through promotion. 

Contd ...... 
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2.4. The promotee I.F.S. Officers always suffer 

from lack of promotional scope because of the 'following 

reasons 

2.4.1. The select list is not prepared annually 

violating the m&ndatory  provision under rule 15(1) of the 

Indian Forest Service (Appointment by promotion) Rules, 

1966. Because of this, the promoteo officers are denied 

their due seniority even on promotion as provided under 

rule 3(2)(c) - Explanationl of the Indian Forest Service 

(Regulation of Seniority) Rules, 198. The •situation in 

the State can be appreciated from the following 

Select list of 1982 was prepared after a gap of 

long 7 years, i.e. after 1975. After 1982, the 

select list was prepared during 1987 and 1989, 

both of which were incomplete as per provision 

of rule 15 of the Indian Forest Service 

(Appointment by promotion) Rules, 1966. Then 

during 1991 and 1992 select lists were prepared 

but they wer assailed in the Gauhati Bench of 

the Assam Administrative Tribunal because of 

inherent defects in those select lists. Then 

during 1994, the Selection Committee tor 1992 

was re-constituted and a select list prepared. 

a Though the select list was prepared during 

1994, promotion was effected only during March, 

1995. But it is a matter of great regret that 

there has been no initiative yet for 

preparation of the annual select list for 1995 

though a vacancy against promotional quota is 

currently available. 

Contd...  
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2.4.1. There are large time gaps between the 

sitting of the Selection Committee and notification of 

the Select List and the appointment of the officers in 

the select list. More often than not, this delay greatly 

damage. the service prospects of the promotee officers. 

This ultimately leads to a perpetual feeling of 

humilitation and frustration of. the S.F.S. Officers, who 

get promoted to the I.F.S. at the fag end of thir 
. 

service life may create a lot of dampering effect in 

their drive and initiativ. 

We would take your kind indulgence in 

submitting that the status of forest scenario prior to 

creation of the Indian Forest Service, i.e. during, 1966 

was perhaps not having the grim look as of to-day. We are 

sure your esteemed self would appreciate that existence 

of forests in India can be largely contributed to the 

Sincere and dedicated services of the State Forest 

Service Officers only and they do not deserve to be 

neglected and denied their legitimate dues in matters of 

their service prospect, more so when there has been a 

special emphasis laid upon involvement of the local 

peoprie more intimately in conservation and management of 

forests in the latest Indian Forest Policy. 

We would further submit before your honour, 

who is the Cadre Management 1'uthority of 1  the Country, 
that the Members of the Assam Forest Srvice (Class-I) 

Association observe with dismay the special treatment 

offered to the directly recruited I.F.S. Officers even 

flouting the eligibility criteria at the time of their 

promotion. Though promotion to senior-time-scale is 

subject to clearance of the Departmental Examinations, in 

many cases, the members of the association observed that 

they are promoted to senior scale without strictly 

adhering to this rule. One of the direct recruit I.F.S. 

officers remained absent withbut authority for about one 

I 
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year and a half but on joining the departniert and serving 

for hardly 4 months, he Was promoted to senior scale on 

theorjticai completion of 4 years calculated from the 

date of his iOining in, the Indian Forest College. This 

can be construed as a - biased inclination of the 
authrities in favour 	

f the I.F.S. direct recruit Officers 

. 

In view of above facts sand in Consideration of 
perpetual sufferings endured by the officers of the State 

Forest Service, •we would fervantly pray to 'our ho nour to 

take approprate steps to improve the lot of the State 

Forest Service Officers of Assam Cadre by adoptjiig the 

following corrective measures in the Rules and steadfast 
enforcement of the Oxisting Rules 

Immediate preparation of select list for 

1995; by July-August, 1996 as many as 6 
promotional Posts Will beoijie available 

Inclusion of deputation reserve, 	leave reserve 	and 	training 	reserve 	for computation 	of 	correct 	number 	of 
promotional Posts. 

Amendment of the Indian Forest Service 
(Recruitment) 	Rules 	by 	enlarging 	the 
pronlotional quota to 50% of the total cadre 
st r en g t h. 

Suspensjofl0f intake of the direct recruits 

of I.F.. Officers till 2000 A.D. so as to 

allow very senior S.F.S. Officers to get 

into I.F.S. without losing their serve 

prospects due to disadvantageous year of 

allotment resutling from direct recruit 
intake. 

Coxitd .....P/7 
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5. 	In 	view 	of availability 	of 	a 	sizeale 
number 	of S.F.S.Officers 	having 
specialised training, 	avenues 	for 
deputation 	to Governmnt 	of 	India, may 
kindly 	be 	created 	Which 	would 	also 	help 
easing 	he stagnation 	of 	the 	S.F.S. 
Of f'ces S 

We 	'would 	solicjt 
for 	Which 

S 

. 	 S yor 	kind 	immediate 	action the 	member 	of this Association 	shall 	be • 	 b grateful. ever 

hankng you. 

N. 	MORAL 	), 

ASSAN FOREST 
GENERAL SECRETARY, 
SERVICE 	(CLASS-I) 	ASSOCIATION, 

HATI 

S 

S 

S 
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?4.F. AHMED 

Dear Shri 

W1[ 
INSPECTOR GENERAL OF FORESTS & S  

SPECIAL SECRETAU'( 
GOVERNMENT OF INDIA 

No. 13/IGF/PPS/y5 
- 	 Noveujht- 29, 1995. 

f_f 

During my last visit to Assam, SES Officers of Assam met me on 
27.11.95 at about 8.00 PM in the cit- cult house, Guwahatj. 

They expressed lot of their grievances in service conition and 
ocher matters. 	

A copy of the representation submitted by them is 
enclosed herewith. 	It seems that most of the issues can be solved at 
the State level. 

May I request for Your osonaI indulgence to kindly look into 
the matter and do the needful to mitigate their, grievances. 

S With kind rerds, 

Yrs stncereiv, 

Sd/- 

(Mi. AFPvIED) 

nci.': as above 

Shr A. Shactachary 	lAS, 
Chief Secretary, 	 S 

Sachivalayc, 
Govt. of Assam, 
Dis our. 

Cooy for necessary action to:- 

Shri 	Harish 	Sonew.al, 	Comrnjssjnner 	6 	Sert - otrv, 	t 2 orest Deoartnient, Govt. of Assam, Disour. 

Shri R.N. Nazarika, Princjoal Chief CoflsPr\,'rflr- 	f 
Deot. Of Forests, Govt. of Assam, Guwahati 	

) 

(M. F. 	EiMED) 
Cojy for information to: 

N. Moral, General Secretary, AES Class I Asocjj01 	C/ 

	

Conservator of Forests, CA Circle, Guvhitj 
	Assarn. 

.-. .- 	 •1 -.--...--...... - - 	 - 	.. 

	

rr. 9r. 	r. 	Tt1 TT, 	IaTTr-1 10003 
Ministr/ of.Environment & Forests, C.G.O. Cempex, Lodi Road. New DeIhi - 110003 Phone : 4361509 Telex; 66135 DOE IN Fax : 4360678 Gram : 'PARYAVARAN' 
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IN THE CENrRAL ADMINISFRATIVE TRIBWAL 
G1JJAHAT I_BENCH:: GUWAHATI. 

. 

O.A. tb.96196. 

4FEB1997 	
Assam Forest Service (Cla ss—I) 

	S 

Association. 

—zrztaft 
- 
	 —Versus— 	.. 

Union of India and others. 

Written statement on behalf of the impleaded 

ondents ND.10 and 11. 

I. Shri K.S.P.V. Pavan JQjrnar, son of Shri K.V.N. 

Nagendra Sai, aged about 27 years, presently serving as the 

Assistant Conservator of Forests, Ianas National Park, do, 

hereby, solemnly swear and affirm as follows :- 

That, by order dated 18.9.96, I have been 

itipleaded as the Respondent t.11 and I am fully conversant 

with the facts and circumstances of .t1re case. The irrpleaded 

1 	Respondent No.10 who is also similarly situated has also 

' f < 	authorised me to submit this written statement on his 

behalf. 

That, at the outset,. before replying to the various 

allegations/ contentions raised in the application, this 

I 	deponent begs to state that none of the statements made 

therein are admitted except those if so specifically 

admitted in this reply. 

wcLg64d4& A £'v-e 	
Co nt d... 
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That the statements made in para 4.1 of the appli-

cat.ion need no reply. 

That the statements made inparas 4.2, 4.3, 4.4. 

and 4.5, being the provisions of the Rules and Regl'at ions, 

- 	can be taken as subsntially correct 

That the statements made in par4.6 are denied 

• and it is denied that violation of the Rules and 'Regulations 

• in the matter of the preparation of the Select List 'had 

become a routine affair! This deponent submits that 8 years 

of cont-inuoUs service in the State sorest Service is the 

minimum eligibilIty criteria but that does not entitle an 

officer to claim • prornotion to the Indian. Forest Service 

• (I.F.S. in shrt). 

That this deponent refrains from making any 

comments with regard to para 4.7 but submits that the facts 

stated therein do not entitle the applicants to stop the 

promotion of this deponent and Respondent s  I'b.10 to the 

senior scale of the Indian Forest Service to which they 

are dUe. 

That with reference to paragraph 4.8, this 	- 

deponent begs to state that the members of the Association 

themselves are responsible for the Select List. prepared 

in 1991  and 1993 not getting effect to as the cases mentioned 

in the said paragraph by the members of the Association 
0 

among themselves . (The deponent craves leave of the Hon'ble 

•. 	Court to produce the orders passed inthe cases at the time 

of hearing.) 

Contd... 
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That with reference to paragraph 4.9, this 

deonent begs to state that the cases mentioned in the 

said paragraph were again filed by the members of the 

Association and this deponent cannot be held resporsible 

That the statements made in paragraph 4.10 and 

4.11 are not admitted except those borneQut by records 

That this deponent refrains from ma1ing any 

comrents with reference to paragraph 4.12 except that the 

Select Listprepared were stalled / prevented from being 

implemented by the methbers of the applicant- Association. 
I 

1. 	 That this deponent has no comments to paragraphs 

4.13, 4.14 and 4.15 except that which is borne out by records. 

That with reference to paragraph 4.16, this 

deponent states that there has been no discrimination as 

they are different services. 
I 

That the statements made in paragraph 4.17 are 

denied and it is specifically and categorically denied 

that the State Forest Service Officers are given a step-

mother'y attitude and that the direct recruit officers are 

favouredUrider the provosions of the I.F.(Pay) Rules, 

1968 1, I.F.S. (Recruitment) Rules, 1966 and the Govt. of 

India's letter No.14-22/87/IFS-2 dated 27.4.87, an I.F.S. 

Officer on the f irsf day of April of the year Jr con le 

4 years' of service becomes eligible to be promoted to 

the senior scale subject to the condition that he is not 

contd... 



0• 	

•0' 	 I 

4 

under suspension and no disciplinary proceedings have been 

• 	±nstituted against him . I nsp ite of the•above fact,.the 

• 	State Govt. has, all along, giyen a stepmottherty ,  attitude 

• 	to the dir ect recruit I.F.S. Officers in the matter 6f 

their promotion to the senior scale and it appear's that 

most of the Officers of earlierbatches were promoted to 

the senior scale with retrospective effect only after they 

• 

	

	approached this Hon'ble Tribunal and after directioh;were 

passed by this I-lon'bie Court. 

Shri After Hussath Khn, a direct recruit 

Officer of 1983 batches and Shri Chandra, Mohan and.3 others 

of the 1984: -batch0s had fjled applications before this 

Hon'ble Tribunal for promotion to the senior time scale and 

these applications were numbered as O.A.128/88 and O.A. 

154/88 4nd,thit Hon ible Tr ib una l ,  by a common judgment 

• 

	

	 dated 25.7.89, directed that the five petitioners be 

demed to be prpmoted to the senior scale.with effect from 

the respective due date . 	
0 

Similarly, 3 other Officers of the 1985 

batch, namely,• D.Bankhawal, N.K. Basu and S.K. Srivastava 

who had completed 4 years' of service in 1989 and were not 

given the senior scale aproached this Hon'ble Tribunal and 

the same was nurribered a O.A.160(G)89. This Hon'ble Tribunal, 

by judgment dated 13.9.90, after.considdring the entire 

matter and relying on the decisions of the earlier two 

cases, directed that all the three applicants be deemed 

t o  be promoted to the senior scale with effect from the 

14.89. 	 • 	

0 
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Similarly, 4 other officers of the 1986 batch, 

namely •, shri A.M. Singh, Shrimati Ranjana Gupta. Shri 

• 	?.K.cehaifl and shri J.M. Couli who became el.igible to be 

promoted to-the senior scale on 1.4.90 and were Qot given 

the promotion due approached this Hon'ble Tribunal and 

this.Hon'ble Tribunalt, in O.A. 198/90 , by judgment dated 

190.91, also directed that the applicants be deemed to 

have been promoted witb effect from 1.4.90, (alhis  deponent 

cra3es leave of this Honble Tribunal to produce and rely 

on the judgments of this Hon'ble Tribunal at the time of 

hearing ). 

14. 	 That with further reference to paragraphs 4.17 

and 4.18, this deponent begs to state that though the 

respondent No.10 became eligible to be promoted to the  

senior scale on 1.4.95 and this deponent on 1.4.96, the 

State Govt* did not take any steps to promote them to the 
n 

senior scale . Inspiteof the fact that on1.4.95, atleast 

two direct recruit Indian Forest Serv±ce Officers were 

eligible for promotion to the senior scales, the State Govt. 

for reasons best known to them, have allowed State Forest 

Service Officer5 who are not even on the Select List to 

hold charge against atleast 9 cadre posts and even today 

when this deponent has become eligible with effect from 

1.4.96:, the State Forest Service Officers are holding 

cadre posts . It is thus absurd to say that the direct 

recruit officers aalways faroured • In point of fact, 

this deponent. Respondent No.10 and another officer 

have filed an application before this Hon'ble Tribunal 

contd... 
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for promotion to the senior scale from the date when it 

Yas due and the same which has been nwnbered as O.A. 141/96 

is pending before this Honble Tribunal 

That the statements made in paragraph 4.19 are 
I

•  

denied and it specifically denied that the direct recruits' 

are at the whelm of affairs and are always bent upon 

• systematically depriving the Assarn Forest Service Officers. 

The direct .recruits., at present •, a, by anCl large, limited 

- to the level of Asstt. Conezvator of Forests and Deputy 

Conserator of Forests • The promotee Indian Forest service 

Officers are 0  holding most of the Conservator of Forests 

(Super time scale ) posts and onay five out of the 

fifteen -  posts of Conservator of Forests are being held by 

direct recruit Indian Forest Service Officers. There is 

no direct recruit Indian Forest Service Officer amongst 

the four Chief Conservator of Forests above super time 

scale post and as such the allegation is baseless. 

 Thatthe apprehension eocpressed in paragraph 

0 	4.20 are misplaced. The direct recruits who are eligii.e 

to be promoted to the senior scale ought to be promoted 
0 	

• 	 0 

in due time . 

That with reference to paragraphs 4.21 and 

4. 22, this aeponent begs to state that the members of the 

applicant Association are themselves responsible for 

delay, if ny, in preparing and making appointments 

from the Select List because of the numerous liigations 

engaged among themselves . • 

contd.... 	 - 
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18 •. 	 That this deponent 15 not aware of representations 

filed by the Association inerrtioned in paragraph 4.23 but 

that cannot, in any way, deprive the deponent roroUrtion 

due to him. 
. 

S 	
S 

	

19. 	 That with reference to paragraph 4.24, this 

deponent begs to state that no case whatsoever has been 

made out warranting interference by this Hon'ble Tribunal. 

I 

1 

I 

Contd.... 
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Shri K.S.M. Pavan Kurnar , son of ,  Shri 

K.V.N.Nagendra Sai, . aged about 27 years , prsntly 

serving as the Assistant Conservator of Forests, Marias 

National Park, do, hereby, solemnly f•firm and declare 

thèt the contents made in paragraph I of this written 

statement are true to my know1dge and those rnade.in 

:paragraphs 2 to. 19 are derived -from records which I 

believe to be true 	 . 	 S  

And I sign this verifid'at ion on this 	day 

of February, 1997 at Guwahati. 	. 

S 	 S.. 	 .. 	 . 	

. 2ea2nent .  

S 

S 

S 
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IN THE CEtkRAL 
 A 

GUWA 

U.A. No. 96/96 

Assam Forest Service (Class-I) 

Association and others. 

'Union of India and others. 

The written statement an bohalf of 

the Respondent No.3 and S is as follows :- 

18 UN AL 

r 

I, Shri Harish Sonoual,I.A.S., at 

present Commissioner & Secretary to the Gover-

nment of Assam, Department of Forest, do here-

by solemnlystate as follows ;- 

That I am the Commissioner and 

Secretary to the Government of Assam, Depart-

merit of rarest. A copy of the aforesaid 

application had been served on the Department. 

I perused the same and understood the con-

tents thereof. I am competent to file this 

• 	 written statement on behalf of the Respondent 

• 	 No.3 and 5. I do not admit any of the allega-. 

tions/averments which is not borne out of 

records. All allegations/averments which are 

not specifically admitted hereinafter are to 

be deemed as denied. 

That in regard to the statements 

made in paras 40, 4.2 0  403, 4.4 9  4.5, 4.6 9  

4.8 9  4.9, 4.13 9  4 9 22, 4.23 and 4.24 the 

answering Respondents have no comment to 

make, The awering Respondents, however, 

do not admit anything which is not bpne 

out by records. 

Contd.., 2. 
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3. 	That in regard to the statements 

made in para 4.7 of the application, it is 

stated that the Triennial review of the 

Cadre Strength of Assam and Meghalaya was 

not done till 1978 though the triennial 
revkew was due in 1969, 1972 and 1975 As 
a result, there was no consequent promo-

tional qubta in the I.F.S. Cadre. As regards 

preparation of select list it is mentioned 

hare that during 1976 a select list was 
approved by the Union Public Service Commi-

ssion on 4-3-1976 prepared by the Selection 

Committee at its meeting held on 23012.75 
vide Government of India's letter No.17013/ 

4/75sAIS(ItI) dated 26.3.76 and similarly an-

other select list was approved by, Union Pub-

lic Service Commission on 4,3.1978 which was 

prepared on 25.11.77 wide Government of Ind-

ia's letter No.17013/34/77-.AIS(IV) , dated 
• 14.3078.: Another select list was approved by 

the Union Public Service Commission on 

18.1083 prepared by the Selection Committee 

during their meeting on 20.12.82 wide Gover-

nment of India's letter No.17013/25/82-AIS 

(IV) dated 31.1.83. 

Review of the I.F.S. Joint Cadre 

Assam and rlaghalaya took place during 1982, 

1987 and 1995 vide Government of India'a 

letter No.(1)No.16015/17/80-RI5(IV)-A dated 
27.4.82 9  (2) No.16016/11/87AIS(II)-A dated 
28.10.87 and No.16016/2/95AI5(II)A dated 
9.11095 respectively. 

4 0 	That in regard to the statements 

made in para 4.10 of the application, it is 

Contd... 3.. 
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stated that they are matters of records. How.-

aver, it is pointed out that all the eligible 

officers cannot be promoted to I.F.S. though 

they may fulfil the required criteria. The 

case of promotion comes into consideration 

in accordance with the available vacancies 

against promotional quota. 

5. 	 That the statements made in para 

401 of the application are not correct.! The 

number of existing and anticipated vacancies. 

were five, at the relevant time (vide No'FR 

125/91/51 dated 160.93)0 

6i" 	 That in regard to the statements 

made in para 4002 of the application, it is 

Li 
	 stated that the allegations made therein 

are denied. In case, there had been persia.-

tent negligence and lachas as alleged, the 

aggrieved officers should have agitated their 

grievance at the appropriate time in the 

right forum. 

7.: 	 That in regard to the statements 

made in pars 4.14, 4415 and 4416 of the 

application', it is stated that the Selection 

Committee meeting was held on 7 ;68.96 at 

New Delhi and a select list was prepared. 

The Union Public Service Commission and the 

Government of India have approved the select 

list and the Government of India has already 

been moved for appointment of officers to 

1.E.S *  from the select list 

a. 	That in regard to' the statement 

made in para 407 of the application:, the 

answering Respondents state that they do 

not admit the allagationa.L 

Contd.... 4.. 
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That in regard to the statement 

made in pare 408  of the application, it is 

stated that the officers who had suffered 

should have taken appropriate action at the 

relevant time. 

That in regard to the statements 

made in pare 409 of the application, it is 

stated that the averments are not correct. 

As for instance, the State Government has 

not yet promoted three X.F.S. Officers, 

namely Sri Rajpal Sing, Sri Pof Roy and Sri 

K.S.P.V. Pawan Kumar even after their compleop  

tion of 4 years in junior scale due to non-

fulfilment of requisites under rule 6(A) (3) 

of the said rules. 

That in regard to the statement 

made in pare 4.20 of the application, the 

answering Respondents state that the appre-

hension is not correct. The Section CommIttee 

meeting was held on 7.8.964' 

That in regard to the statements 

made in the Grounds (paragraph 5) of the 

application, itis stated that none of the 

grounds is a valid ground of lw The ansWet-

ing Respondents respectfully submit that the 

application has no merit and it is liable to 

be set aside. 
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R I F IC A T I CN 

I. Shri Harish Sonowal,I.A.S. 

at present Commissioner and Secretary to 

the Government of Assam, Department of 

Forest, do hereby state that the state 

ments made in this written statement are 

correct to my knowledge, belief and in?o 

rmation based on records and I have not 

made any suppression of facts. 
S 

I have signed this verification 

on this Fourth day of February, 1997 at 

Guwahati. 

SIGNATURE 
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